IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH, ALLAHABAD.,

original Application No, 202 of 2001,

this the 0lst day of March*200I, ',
HON'BLE MR, RAFIQ UDDIN, MEMBER(J)
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J.C., Bhardwaj, aged about 57 years, S/o sri Harbans Lal,
R/o 683/8, Sanjay Marg, New Mandi, Muzaffarnagar.

eees Applicant,
By Advocate : Sri S.K. Misra.

Versus,
vnion of India through the Secretarvy, Ministry of Tele-

Communication, Sanchar Bhawan, New Belhi,

2. The General Manager, Bharat Sanchar Nigam

Limited, Telecom, District Muzarfarnagar,

3% The @Accounts Officer (Cash), Bharat Sanhchar
Nigam Limited, 0/0 General Manager, Telecom, *“istrict
Muzaffarnagar,
« e+ Respondents,
By Advocate : Sri R.C, Josni,
O R_D_E_R_( ORAL_)

This 0.A., has been filed by the applicant
for quashing of the order dated 10,1,2001 passed by the
Accounts Officer (Cash), Bharat Sanchar Nigam Limited,
District Muzaffarnagar ( respondent no.3) and also fior
direction to the respondents to decide the representations
of the applicant dated 30,11,2000 and 22,1,2001 annexed
as Annexure nos, 2 & 3 respectively to the 0.aA. in the
lignht of the provisions contained in the Ministry of Finance
Office Memorandum dated 16.7.1974 as amended from time to

time,

2% The learned counsel for the applicant submits
that the 0.A, may be disposed of with a dirgcticn to the

respondent no,2 i,e, General Mahager, Bharat Sanchar Nigam
Limited, Telecom, District Muza%farnagar to condider and

decide his representations referred to above, within a
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within a period of three months from the date of communic&tiﬁﬁ'

of this order, by a reasoned and speaking order in the light

of the office Memorandum dated 16,7.,1974 issued by the |

Ministry of Finance,

3. The 0.A, stands disposed of as above with no
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MEMBER (J)

order as to costs,

ALLAHABAD: Dated : 1.3.2001,
GIRISH/=




